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MOTION RE: RECENT RAILWAY
ACCIDENTS—Contd.

Mr, Deputy-Speaker: Now we take
up further consideration of the follow-
ing motion moved by Dr. L, M.
Singhvi on the 12th August, 19686,
namely:

“That this House takes note of
the statement on recent railway
accidents laid on the Table of the
House on the 25th July, 1966.”

Mr, A. P. Sharma.

Shri A, P. Sharma (Buxar): Most
of the railway accidents are either
due to human failures or due to the
failure of technical or mechanical ins-
truments and devices. So far as tech-
mnical ang mechanical devices are con-
cerned, 1 will speak later on, First of
all, I will deal with human failures,

When numerous accidents took
place, the Railway Ministry was very
mu-h worried and they set up a Com-
mittee known as the Kunzru Com-
mittee to find out the causes of these
accidents ang to recommend remedial
measures. The Kunzru Committee
recommended so many remedial mea-
sures and I understand, to the extent
I know that some of these recommen-
dations have been implemented and
some of them have not been imple-
mented so far or have been partially
implemented.

First of all I will deal with the re-
commendations of the Kunzru Com-
mittee about the shortage of staff and
leave reserve on the Railways. In this
connection I wish to point out that
the Kunzru Conrmittee has clearly re-
commendeq that the present leave re-
serve on the Indian Railways is not
adequate and I also know that the
Railway Board has passed
orders to increase the present strength
of leave reserve in the various catego-
ries. But I am sorry to say that in cer-
tain categories—as a matter fact, in
manv categories—the orders of the
Railway Board have not so far been
implemented.

An. hon, Member; Why?
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Shri A. P. Sharma: ‘That is what
I am pointing out. So far as the leave
reserve is concerned, if the recommen-
dation of the Committee and the deci-
sion of the Railway Board have not
been implemented, the Railway Board
should see that these recommendations
are implemented, so that the Railway
administration is not held responsible
for these lapses.

The next recommendation to which
I want to draw the attention of the
Railway Minister is about the defee-
tive planning in regard to recruitment
of railway staff. According to the
Kunzru Committee, the planning of re-
cruitment on the various railways has
not been found to be okay. In many
railways, it has been found defective
ang today also I know that in certain
railways, the recruitments are defec-
tive; on some railways, more pumber
of people have been appointed while
on others the pecple in the panels
have not been provided jobs as yet.
If you look at the recruitmcnts made
on the varfous railways, you will find
that at some places they appoint less
number of people and donot find ade-
quate number of posts, and at some
other places unduly large number wof
people have been recruited and have
not been provided with work. I will
particularly refer to Eastern and
South-Eastern Railways. Recently I
have come to know that there are
panels there, but the difficulty is that
the life of these panels are limited for
a year or for a certain period. So,
whereas on one side they are creating
new posts and making new recruit-
ments, on the other side, the old
panels are not made operative. If the
life of {hose panels are not extend-
ed, then those who had appeared in
the examinations and gqualified and
recruited for various purposes, will be
rendered job'ess. I, therefore, request
the hon. Minister to see that, the life
of those panels is extended and those
who have already been recruited in
those railways are provided against
the new vacancies.
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Regarding the Service Commissions
wn the various railways, the Kunzru
Committee has pointed out that most
of these Commissions are not adexuate-
ly staffed; the number of staff in these
Commissions is not adequate and
most of the people who are in charge
of recruitment in the Service Commis-
sions, as a matter of fact, are either
not acquainted with the working of
the railways or have got no know=-
ledge about the working of the rail-
ways. If such peoplz are made Chair-
men and Members of these Service
Commissions, vou can  understand
what will be the fate of those people
who are recruited through these
Service Commissions and the fate of
the railways after the recruitment of
these people. Therefore, mv request
to the Railway Minister is that care
should be taken to see that only those
who have got adequate know-
ledge about the working of the rail-
wav svstem are made as Chairmen
and Members of the Service Commis-
sions; whether they should be serving
railway officials are retired officials,
I do not want to say anything; T do
not want to make anv  concrete
suggestion regarding that.

In this connection I would draw the
special attention of hon Shri Patil
to the newly set up Commission at
Danapur. T am very sorry, and most
of the members from this part of
Bihar and U.P. are also not be happy,
about it. During the debate on the
budget. the Railway Minister made an
announcement tha* this Commission
would have the advantage of both the
Commissions—Calcutta Commission
and Allahabad Commission. For the
Dananur Commission; only an Assis-
tant Secrelarv and four clerks have
been  posted: it is like a post-office,
like a post-box; it is an application-
rereiving office; applications are re-
ceived there and sent either to
Allahabad or Calcuita Service Com-
mission. No Member is in charge of
this Comrnission: not even s  senior
officer has been appointed as Se~retary.
Therefor:. what is the good of having
such a Ciinmission at Danapur? When
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it was decided to have a Commission
here, we were definitely given the
understanding, and the Minister also
assured us so, that it would have the
advan‘age of both the Commissions—
Caicutta and Allahabad—and this is
how we are having the advantage of
these Commissions?

The Minister of Railways (Shri S, K.
Fatil): Have they got to go to Calcutta
or are they examined there? That is the
relevant point and not the number of
clerks or officers.

Shri A. P. Sharma: For his in-
formation I may say that even when
the Calcutta and Allahabad Commis-
sions were there, the. examinations
used te be held in Arrah, Patna, etc.
That was not the advantage that we
wanted. We wanted at least a Com-
mission, just like a High Court Bench.
If there is any difficulty in having a
full-fledged Commission, we cao have
at least an one-member Commission.

Shri Alvares (Panjim): What is
the relation between Railway Service
Commission and Railway accidents?

Shri A. P. Sharma; If he reads the
Kunzru Committee's report, .hen he
will understand.

I am referring to Kunzru Com-
mittee’s recommendation. 1 will
again request our hon. Minister that
there should be some arrangement
by which the peopie should have the
facilities of betng examined there
itself; and their copies be examined
they should be made to appear there;
thev should have the advantage which
was intended. I know what was the
intention of the Minister and I hope
he will look into it.

The Kunzru Committee made
another recommendation about keep-
ing 25 per cent of the existing vacan-
cies in the railwavs.for the children
of the railway emplovees. Mr. Kunzru
has written an article also. This
recommendation b1z heen brushed
aside only on the ground that it re-
quires an amendment of the Consti-
tution.
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i need hardly say that in public
undertakings and private undertak-
ings like the TISCO and others, the
employees’ children are given prefe-
rence in the matter of recruitment.
The reason why 1’ am saying this is
this. In the railways also, there is a
tradition which is passed on to the
children of the railwaymen, as the
children of the legislature also know
what an amendment is and what a
Bill and so on. I know that they
know these things, because everyday
in the house also these things are
discussed. The children of the rail-
way employees have got very little
opportunity to go outside the railway
world; they are mostly confined to the
railway area only. First of all, they
do not get adequate education and
they are all the time in the environ-
ment of the railways. So, they know
more about the working of the rail-
ways then anybody else. As a matter
of fact, the children of the railway
employees are half railwaymen. They
know about the working of the
railways. In the past if there was any
efficiency in the working of the rail-
ways it was only because of the
children of the railway employees,
who were given preference in the
matter of recruitment; by the time
recruited as railwaymen, they became
full-fledged railwaymen and they
used to discharge their duties and
responsibilities very efficiently,

Mr. Chairman: The hon. Member
should try to conclude now.

Shri A. P. Sharma: I would like
to have a few more minutes,

Mr. Chairman: This motion relates
to railway accidents. So, it would be
better if the hon. Member would con-
fine himself to that.

Shri A. P. Sharma: These are the
causes of accidents due to human
failure, which have been mentioned
by the Kunzru Committee on railway
accidents, and they have made these
recommendations.

An hon. Member: He is an expert,

and so he may be allowed some more
time.

AUGUST 25, 1966

Recent Railway
Accidents

Shri A. P. Sharma: Now, I shall
deal with only two or three pojnis.

My next point is about the recom-
mendation of the operating commit-
tees. Recently, there was a meeting of
the Chief Operating Superintendcnts,
and they had recommended that more
than 10 hours of working should not
be resorted to at one stretch. I would
request the Railway Minister also to
see that this recommendation iz im-
Plemented.
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Then, there is the question of fre-
quent transfer of people from one
place to another. In this very House
the hon. Minister of State had assured
us that this matter was being looked
into and examined. I hope that this
examination will be expedited, because
at present what is happing is that
people are transferred from one place
to another and they are not made
acquainted  with the local working
rules of the station, and, therefore,
they do not easily pick up the things.
It is not like transferring one clerk
from one table to another table.
There are different local working
rules in different stations. Therefore,
the people who are transferred to a
new station must have adequate know-
ledge of the working rules of the new
station. This recommendation has
been made by the Kunzru Committee
already that frequent transfers should
not be resorted to.

Since T have very little time, I shall
touch only two more points. The first
is about the zones. The other day,
Dr. L., M. Singhvi had raised a question
about a metre gauge zone. The Rail-
way Minister had said that he was no
doubt thinking about one more zone
and it was his thinking, but he had
not thought about a metre gauge zone.
If I remember aright, while making
an announcement about the ninth
zone, he said that he himself felt that
the picture of the railways would not
be completed till such time as one
more zone was created. The Kunzru
Committee also has recommended on
these lines. The Southern Railway,
the Central Railway and the Northern
Railway are too unwieldy. Therefore,
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1 would request the hon. Minister to
consider the question of creation of
one more zone in the interests of the
efficient working of the railways.

These are all the points regarding
the causes of accidents due to human
failure that I would like to mention.
I shall not deal with the causes of
mechanical failure because there is
no time. -

But finally I would just mention one
thing more and then conclude.

Both the Shanawaz Committee and
also the Kunzry Committee have re-
commended that the railway workers
should be made safety-conscious, and
for that purpose, joint committees
should be formed consisting of the
labour representatives and the Rail-
way Administration at the wvarious
levels. This very important recom-
mendation to educate the people and
to make the people safety-conscience
has not so far been implemented by the
railway Administration. T would re-
quest the hon. Minister to examine
the matter and see that this recom-
mendation js also implemented.

Since I do not have time, I shall
deal with the technical points now, but
I hope I shall be able to do so at some
future stage.

Shri Sheo Narain (Bansi): Mr.
Chairman. I am very thankful to you
for giving me a chance to speak on the
subject of railway accidents.

1 am very sorry that Shri Sharma
was afraid of the Kunzru Committee
on railway accidents. I hope the
Railway Minister will remove this
Kunzru Committee from the railway
department.

Shri S. K. Patil: It is removed,

Shri D. C. Sharma (Gurdaspur): He

should not say ‘Shri Sharma’, but
‘Shri A. P. Sharma’.
Shri Sheo Narain: Shri A, P.

Sharma—excuse me.
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about the incidents of
chart.

Speaking
accidents, I have before me a
I divide it into four portions.
From 1948-49 to 1950-51, the figures
were 24,000, 20,000 and 21,000; in the
second category the figures are 16,000,
12,000, 11,000, and 10,000; in the third
category, the figures wvary between
9,000 and 8,000; in the last category,
that is, from 1963-64 to 1964-65, the
number of accidents annually are
7,000 and 6,000. You will see that
from the day Shri S. K, Patil and Dr.
Ram Subhag Singh took charge, the
incidents of accidents came down to
6,466, It was 24,120 in 1942-49. And
what about the mileage? While the
total number of train kilometres (in
millions) was 263.0 in 1948-49, it was
433.17 in 1964-65.

Shri Nambiar (Tiruchirapalli) :
Practically no accidents now!

Sbri Sheo Narain: What is the real
cause for these accidents? My hon.
friend knows well. They are playing
the game today with the railways. I
would request the Railway Minister
to take keen interest in these com-
munist fellows. They are responsible
for the accidents taking place in the
country. It is their act of sabotage.
If they give up these tactics, there
will be no accidents.

Now I would request the Railway
Minister to give us a free Zone...

Shri S. K. Patil: Not free Zone.

Shri Sheo Narain:
Zone. You may kindly double
line from Lucknow to Siliguri.

Shri Vasudevan Nair (Ambala-
puzha): On a point of order. This is
a discussion on railway accidents.

Shri Sheo Narain: We have a small
single line there now.

I mean New
the

Mr. Chairman: He probabily means
that because of small lines, accidents
take place. So if there was a double
line, accidents would not take place.

Shri Sheo Narain: I can say that
these accidents are not due to these
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Ministers. It is due to the department.
Behind me is my friend, Shri Sharma.
He is a labour leader of the railway
workers. He should first try to con-
trol his workers and maintain disci-
pline among them.

Yesterday I requested the Prime
Minister in our party meeting to try
and create discipline in this country.
1 am making the same reques! to my
friend. If discipline goes, the country
cannot survive. The grea! leade:r and
commander, - Napolean, had said that
those who obey can give order, those
who do not obey cannot give orders.

We are deeply obliged to our rail-
way officers. They are trying their
level best. But you see the orders
are not carried out by those who are
serving in the railways. I have my
own experience in this regard. When
we used to make complaints, in
Lucknow the babu used to say, ‘I am
not traveling by first class. I do not
know'. But when Dr. Ram Subhag
Singh took over, he changed the staff.
Now they sav, ‘maaf karna, Saheb’
Now they ask for sifarish.

I would request my hon. friend Shri
Sharma that he should create discip-
line in the country, and then there
would be no accidents. At least Gov-
ernment should be cautious about this.

Shri A, P, Sharma: You should also
know how to take work from them.

Shri Sheo Narain: I know. The
very day you give me chorge, I will
show you how to take work.

1 have been an old disciplinarian
and I know what is called discipline.
I will obey my elders and I follow
them. 1 will support the Governmcnt
right and left and support the party
also. I advise my friend he should
do this. And I say to the friends
sitting there: be loyal to your coun-
try and try to make the railways
perfect and correct. We are in great
danger today and we shonld protect
the railway and save the railway from
accidents and the people who in this
department. There are communist
people working in the railway depart-
ment, and they are responsible for
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people. The police working in the
raiiway should be more  helpful,
and they should be increas-

ed. They should get some more daily
allowance and allowances for child-
ren. I have sympathy for railway
workers! children, and medical aid
should be provided for their parents.
I hope Mr, Patil will help them.
With these words 1 hope that 1n
future there will be no accident.

Shri Alvares: We are grateful to
Dr. Singhvi for having introduced iz
debate on railway accidents,

Few catastrophies in any country
cause so much concern and raise the
sense of responsibility as railway
accidents, and the spate of railway
accidents that we had within the last
three months has caused such a lot
of concern among the people genc:al-
ly that it will be worth while 1f Gov-
ernment paid a little attention to the
question of rail safety in the coun‘ry.

The cause of railway accidents are
many and varied: some of them are
of a cumulative character like micLo-
tony of work, fatigue, wear and tear
of the machinery, while some others
can be pinpointed and identified as
a direct cause of any one accident.
It is with a view to examine this posi-
tion and to eradicate the cause of
accidents that I have suggested to the
Railway Minister after the accident in
Bombay at Matunga that a judicial
enquiry should be instituted in cvery
case of accident, so that the blanket
charge that the Commissioner of
Railway Safety makes may not ‘n the
first instance put the blame upon the
unfortunate worker and secondly give
us a false sense of security that some-
thinz is being done in order to eradi-
cate accidents.

The second point T would like to
say is this. I deprecate the s-tisface
tion over accident statistics. It is the
practice of the Railway Boarqd and
the Ministrv to tell us how iew acci-
dents we have compared to oller
countries. This sort of compiacency
brings about a situation wher2 ve are
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not aware of the danger of high speed
travel and density of trave: a.a there-
fore when we feel that we are betier
off than other countries, aciid=its
will occur more than tney Ssau.ad
Therefore, statistics need nog be guot-
ed. We have w approaci the pryblem
from the angle that we shall our
best to see that not a single agedent
oceurs in this count.y. It is only when
there is such a mentality to do our
best to see that no accident occurs,
that we can bring accidents down 1o
the minimum. I do not say no acci-
dentg will ever occur, that iz not
humanly possible, but surely [ say we
are not doing everything in this coun-
try to see that accidents do not oecur,
ang therefore to quote statistics that
we are better off than other coun-
tries is doing a disservice to railway
personnel and also evading the res-
ponsibility to the general public.

I am no apologist nf those people
whose neglect has caused accidents.
Even with my association wiih the
Al] India Railwaymen's Federatior, I
can never be guilty of sheltering any
railwaymen whose peglect causes an
accident, but having said that, I must
say that the administration’s blanitet
assessment of accidents being a.l sue
to human failures is an equaliy rres-
ponsible assessment of the things as
they obtain today, What is human
failure? It can be attributed to =0
many things in the modern world.
We must understand that we are
trying to move not merely heavy
traffic but increasingly high speed
trafic without modern meilods of
communication and safety devices.
If the Railwav Minister has put up
some small device at Kurla or intend:
to tract circuit in another 1J0 stations
in this country, it may be mood enough
but the fact remains that accidents
occur at the most unlikely places and
therefore, merely track circuit will
not do. Therefore. the wosd human
failure should not be used by the
administration in order to throw the
blame upon  the railway worker.
Because of the use of this blanket
phrase, In one or two accidents the

BHADRA 3, 1868 (SAKA)

.
Recent Railway

7176
Accidents

public ass.ulted the . railway stafl
withoat trying to find out wnat aclu-
aily happened. I can say witn a
scnse of information, experience and
authority that not all accidenis cen
be ascribed to hum:n fallure. Just
as Minisiers make mislakes, Parlia-
mdnt Members make mistakes, so
also railwaymen maxe mistaies. Mis-
lakes have to be taken into account
in the gamut of human affairs. We
must see if human failure could be
eliminated. Let us take a station
master who occupies ong of the most
responsible positions in the movement
of traffic day in and day for about
thirty long years in his service; he has
every day practically to do about 100
to 200 mechanical movements. Some
of these movements are not protocted
against contradictory moves. All
stations, for instance, are not interlock-
ed. Threfore, it is possible that in
the course of millions of operations
within the course of a life time, at
one crucial fateful moment, he makes
a mistake and there is an accident.

There i: another issue of the rum-
ning staff being made to work over-
time or also wanting to wo. k owver-
time because of the jncentive of
increased wages. The runmng staff
have special responsibility towards
safety. Take the quecstion of fatigue.
The running staff is called to sign on
and are asked to wait for three hours
or two hours before the train starts
from the starting point. It is well
known that idle time also to acertain
extent causes fatigue. By the time
the driver is ab'e to take the engine
out he is already taken uo by the fati-
gue of waiting; he is alrrady tired
by the time he starts. All these
things have a great contributory
effeet in the cause of accidents and
it would be in the interest of the
safety if they were to give attantion
not merely to ths immediate causes
of accidents but also to those causes
which have their cumulative effect
because of the method of working in
the country. Let there be a judicial
enquiry into every major accident. I
had issued 5 statement aftir the
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Matunga accident and also written
to the Minister. I had pleaded that
a judicial eriquiry should instituted.
Why? I have gone through the pro-
ceedings of many accidents enquiry
conducted by the commissioner of
rai] safety. Some of these are re-
tired railway officers; thece is a fra-
ternity between them and the oflicers
at present responsible for the running
of the railway system in India and
it is unlikely that these persons
would be entirely impartial in their
assessment of the cases. I had drawn
the attention of the Railway Minister
to two instances where the commis-
sioner in a particular enquiry had
said: I have ascertained ifrom the
divisiona] superintendent that cvery-
thing was in order. *“[ have as.er=
tained from the rai'way officers that
the track was in order.” If the Com-
missioner of Railway Safety is going
to take his evidence secondhand and
say that everything was in order, ob-
viously the railway officer will say
that everything is in order because
they want to shift the blame for any
large-scale catastrophe upon the poor
workmen. If that is so, then. obvi-
ously one can assess in advance what
will be the nature of the enquiry and
the findings of the enquiry.

Then there is the question of super-
vision. In many of these operations,
particularly in the cities of Calcutta,
Bombay, Madras, etc., many trains
run. Particularly on the Central
Railway, they run about 383--locals
during the course of a day. In this
particular accident at Matunga, ac-
cording to my information, the relay
box signals failed and the ESM, that
is, the Electrical Signal Maintainer,
was asked to do something to by-
pass the usual safety rule and test the
track in order. He did set the track
and again the track went out of order
and that is why one train crashed into
another and the accident took place.

Mr. Chairman: The hon. Member’s
time is up.

ghri Alvares: I shall conc'ude now.
So, in such an important operation,
when the automatic relay system gets
out of order, why is, the responsibility
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being fixed on the Class III employee
who is drawing pay just on a scale of
Rs, 110—180, a minimum scale? When
an ordinary signal maintainer is ask-
ed to by-pass the safety rules with
a view to moving the maximum
amount of traffic in that area, why is
it that a supervisor is not asked to
look: after that work and do the
thingk aright? Because of ail these
irregilarities that are done at the
behest and at the command of the
administration, the safety rules gre
not being observed, and the ultimate
responsibility for any mishap is
thrown upon the poor workman under
the term “human failure.” We do
not accept human failure as il is in-
terpreted by the administration. I
do not say that mistakes should not
occur. I am only pleading both in
the interests of the working rlass
in the railways and of greater safety,
when accidents occur, in every case
they must be investigated.

In a minute I shall wind up, but
before that, I should like to tell the
House that the All-India Railway-
men's Federation and its affiliated
unions took up 10 cases during the
course of the last five years where
the Commissioner of Railway Safety
had said that due to human fa‘lure
and identical case of failure and neg=
lect by a railway worker iwo acci-
dents occurred; there were two famous
cases in Bombay—the famous Wadala
accident. The Federation went up to
the Supreme Court and proved that
signal machinery was faulty and in
eight out of the 10 cases that went to
the Supreme Court, we got an acquit- -
tal to show that the workers on the
railways were not guilty of neg'igence
either of a specific type or of a cumv=
lative type and that the fault lay on
the signal system.

In the 40,000 miles of railways and
12 lakh of railwaymen, it is neces-
sary that we should approach this
problem with more objectivity rather
than trying to throw the blamne on
somebody who cannot defend himself.
In the end, I say that railway safety
will not be ensured by throwing up
their responsibility by just a m>chani-
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cal or automatic approach by the Com-
missioner of Railway Safety. IL can
only be established by a judiciai ea-
quiry. Therefo.e, I do pl=ad that jn
all such serious cases of railway acci-
dents, a judicial enquiry will have jo
be set up to assess the gwlt and also
to provide for safety for the futute.

Shri Nambiar (Tiruchirapalli): ixr.
Chairman, Sir, the report submitled by
the hon. Minister deals with five acei=
dents. He says that two of them are
due to sabotage and three are due
to human failure. Out of the sabo-
tage cases one, is in respect of the
Bangalore Express and the other is
in respect of the North-eastern Rail-
way. Leaving aside the quesiion of
the North-eastern Railway where
there was an explosion, the accident
to the Bangalore Express can never
be classified as that of sabotage, be-
cause the report of the Commissiorer
of Railway Safety cannot be taken
for granted as the track warranted
through scrutiny, I strongly urge
that the track should have beca pro=
perly examined to find out whether
it was a failure of the track or a
failure of the locomotive. When the
public had got some reasonable
suspicion about the reasons for the
accident, Government should have
a'lowed an inquiry wunder the
Commission of Inquiries Act, so that
the public would get an oppestunity
to participate. Simply by saying that
it was because of sabotage, responsi-
bility could not be shifted from the
proper quarters. to the wrong guar-
ters. In this case that is what the
Minister did. In the Bangalore Ex=-
press accident, 23 died according to
the figures submitted by the Raiiways.
You know, Sir. in such cases the ac-
tual deaths are more than what is
officially given. In Matunga 68 peo-
ple died. In the Ahmedabad-Delki
Express accident, 15 died. The injur-
ed are several hundreds. At least in
su¢th major accidents where large
number die, an inquiry under the
Commission of Inquiries Act should be
held so that the truth wou'd come out
and proper remedies could be found
out. That is why all of us including
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Mr. Alvares and Mr. Sharma from
that side, demand that there must be
such an inquiry in such cases.

I participated in the public inquiry
into the Ariyalur accident for 1}
months, ] appeared before the learn-
ed Judge, Mr. Justice Basu of the
Calcutta High Court. It showld be
said to the credit of the then Rail-
way Minister, who subsequantly be-
came the Prime Minister and who is
no more, that he resigned and allow-
ed a public inquiry. What came out
of the inquiry was different from
what was said before. First they suid
that it was an act of God; the.e was
heavy rain and floods and the bridge
was washed away and so an un~xpect-
ed railway accident happend, But the
finding of the inquiry subscquently
was aifferent. It showed there was
neglect on the part of the Railway
Engineer in charge of the area, le
did not inspect the catchment area
periodically and did not know what
had been happening behind the rail-
way line. When the rain came, water
rushed into the small area and there
was a breach. The night patrol
system was wrong. Even a hght was
not given to the night palrolman.
He did not even have a whistle to
inform the other party. All these
things came out and were rectified.
Now when you travel in the night,
you will hear the whistle of the night
patro'man on the bridges. It was
not there before. So, all these things
were done after that inquiry,

In the Dumraon accident case, an
enquiry was granted and Mr. Thiru-
mala Rao was appointed Chairman.
But on the plea that there was a
case pending in the court, the enquiry
was shelved. Subsequently another
accident, which is unique in the world,
took place—the entire train gt into
the sea. It was the notorious Danu-
shkodi accident. After the acc:dent
took place, I immediately went there,
I was there on the night of 29th
December. I finished my enquirics
and by crossing to the other side
into the Rameshwaram island. When
I returned on 30th morning, I was
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arrested under the DIR and taken to
jail. Otherwise, I would have impres-
sed on tihis House the nexd fo:. a
public inguiry into that. Again it
was stated that it was an act of God;
but it was not that. There were
heavy storm and heavy tides.
Advance warning reports came, Every
railwayman was finding difficuities.
They were telling the Con‘coller,
who was seated in Madurai, 100 miles
away, that trains could not be sent.
Certain trains had to be stopped,
because trees had fallen on the rail-
waylines. There is a mechanism on
the Pamban bridge by which, when
the wind is blowing at 50 mules an
hour or more, automaticaily the
bridge is put under danger signal and
no train is allowed to pass.
When the wind was blowing at such
a high speed. this fact was inform-
ed by the watchman on the bridge
saying that the train should not be
sent. The train which was pro-
ceeding towards Pamban was stopped,
from the Mandapam side, whereas,
unfortunately, the train which start-
ed from Pamban, within the island
itself, which was to go to Dhanush-
kodi, which should not go afler 21
hours, according to the working
system on the Pamban-Dhanushkodi
line, was allowed to go. I can quote
from the railway time-tables of those
davs which I have here with me. I
challenge the Railway Administration
to contradict me. No train was allow-
ed to run in this area after 22 hours
in the night and no train was allow-

ed to run before 5 hours in
the morning. This was the nor-
mal working system. But on

that fateful day. this particuiar pas-
senger train, which was heading
towards Dhanushkodi, which ought to
havs gone at eight o'clock, was sent
after 23 hours in the night. I know
that the driver and the guard of the
train, before leaving Pamban, said
that they could not take the train.
But the Controller from Madurai
instructed and goaded the driver and
the guard to take the train. They
took the train after so much of pro-
test,
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What happened? They took the

train to the next stop. That was the
last stop before Dhanushkodi—i.e, Ra-
meshwaram Road. It was on the con-
tro. line. Then the driver, the fire-
than, the guard including the police
L&stable on duty went and begg-
eglof the Controller not to send
:.T1 train. They told him that the
ind was blowing at a great speed,
even stone pieces were flying and
nothing weould be seen. The driver
definitely said that he could not take
the train. But they were forced to
take the train. We know what hap-
pened, The driver died, the fireman
died, the guard died and all others
died. But the Station Master, Ranicsh-
waram Road, is still alive and the
records are with him. I met some
of them during my enquiry. The
Controller told the driver that he
must take the train otherwise he
would be suspended. He was goaded
to take the train. What happened?
I cannot describe what happened to
the +train further after leaving
Rameshwaram Road but I can des-
cribe what happened at the Dhanush-
kodi end. Two patrol men were
asked by the Sub-Inspector.
Permanent Way. to go on night patrol
from Dhanushkodi. They started
with hurricane lamps. One was
washed away and he is no more. The
second man who went but could not
move further returned and he told
me the story as to how it happenad.
When that patrol man was peening
through from the hole, he found a big
light of an engine coming from the
other side. The driver wishtled twice,
then the light faded away, the nnise
of the train also wanished, the entire
train was washed away, The whole
train was washed away. Not even
an ant, not even a rat or even a bug
in the train survived. Even then the
Railway Administration did not aFgw
a public inquiry into this. Who died?
50 students from Nurth India who
“went to see Rameshwaram, Yyoung
students, boys ang girls, died, so many
railwaymen died, their children died.
The entire train was washed away.
Even in such cases an inquiry is not
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granted. They say it is an act of
God. I can pever agree tp that. It

was never an act of God.
Shri Sheo Narain: You huave av

. faith in God,

Shri Nambiar: Sir, this is a very
serious subect. This is a case of
which there is nb precedent in the
world. If this is the way thai the
Railway Administration looks at these
accidents, them there will be no end
to accidents

Coming to my last point, on the
question of human element, 1 have to
make a submission. That human
element is not an abstract subject. I
would like to know whether the hon.
Minister can challenge my informa-
tion that the drivers and foremen are
asked to work even 36 hours continu-
ously? If 1 can prove it what will be
the position?

Will he tell the House and give
a guarantee that the running staff—
driver, fireman or the guard—will
not be asked to work for more than
12 hours a day? Will he grant them
rest after 12 hours? That was the
rule previously. Now the rule has
been changed. Shri Peter A'vares
said that the working hours are cal-
culated from the time the engine
wheel moves. The engine wheel
moves after it waits for six or eight
hours in the yard. That priod is not
counted for the purpose of rest. That
period used to be counted in the
days of the British. I know the rail-
way system. In the British company-
managed period they were allowed
45 minutes prior to the starting of
the engine in the loco shed, which
was known as engine attendance
time. Time is calculated from that
minute and twe've hours are calcu-
lated continuously, whether thg en-
gine was stopped or delayed in the
yard or not. That was the position.

Now, will the Minister give a
guarantee? I am not thinking only
_about the railwaymen in this case.
I am speaking for railway safety, not
only in the interest of railwaymen
but for the poor people who travel.
You and I are travellers in trains.
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him humbly, not as a question of
staff matter, let him say that no
driver or fireman will be allowed to
work for more than 12 hours con-
tinuously. 1 shall be- satisfied.
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Coming to the question of other
operating men, 12 hours duty is a
normal, ordinary thing in the rail-
ways. You know, what happens?
There is what is known as intermit-
tent duty. They make them work all
the 12 hours when there should be
8 hours work at places stch'3s rail-
way crossings where the gatekeepers
may be given eight hours duty.
Wherever it was eight hours pre-
viously, now they have increased it
to 12 hours working.

Coming to the point of railway-
men's shortage, in the name: of eco-
nomy they have reduced men at
every station. I do not want to take
your time in reading out from this
railway accidents report. I shall only
indicate the pages. Please see pages
135 and 138 of this volume where
it is said that railway operating staff
are far less in number and this is
a serious threat to safety, Then on
pages 141 and 142 you will find that
no adequate leave reserve is grant-
ed with the result that men are made
to work overtime, to the extent of
fatigue and exhaustion. Therefore
they are unable to do the work.
Human material is available m this
country. It is not a scarce material;
no foreign exchange is required.
Keep adequate mumber of men.

As regards the question of main-
tenance of locomotives and carriages
much is to be done. After all, what
1s a train? A train is a locomotive
and the carriage or a locomotive and
the goods wagons. Unless ond until
the whole thing is properiy main-
tained, any flaw in any of the wagons
or carrizges is enough to make it

derail. So also the track. When the
question of track came, the thon.
Minister said the other day, *My

railway track is just like an unpro-
tected cow”, as if the whole people,
this country, are going to attack his
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cow, the railway line. Who is such
a foolish fellow who will attack the
railway line? He had the audacity
to say that and refer indirectly to
certain political parties. That is mot
only an insinuation, that is a diver-
sion of his inability to maintain the
railway line. Many, many paragraphs
‘have been written in the Accident
Report that the railway track ‘is in
a dangerous situation,

If it is a political matter between
his party and my party, we are here
to fight it out. We will fight it out;
he can fight me. But let him not
kill the passangers who purchase
tickets. A ticket is purchased to go
home, not to go to hell. He should
protect them first and should not
bring in politics and divert the atten-
tion of the people to Communism or
anti-Communism. I am not making
it a political issue against him but my
humble request is, let him politically
ficht us but let him as Railway
Minister look to the railway track
and railway maintenance and see
that the passenger goes safely.

I have got the confidence of thou-
sands of railwaymen and I can
assure on their behalf that in that
he will get the best co-operation of
the railwaymen. But he should see
that the railwaymen are not haras-
sed and their cases are heard sym-
pathetically. As Shri Sharma said
they are being transferred from
place to place and they are being
ill-treated. He may not be at fault
but certain officers—I am not con-
demning all the railway officers—of
their own weaknesses and complexes
are against the Class IV employees.
‘So, let them not behave like that.

Let us save the country and the
railway passengers from the danger
of accidents. Whenever serious ac-
cidents happen, let them be inquired
into so that the truth may come out
and further accidents may not be
repeated.

Mr, Chairman: There are still one
hour and seven minutes left for this
discussion. If the House wishes to
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+ till the whole time is over, then
we can continue the discussion. What
is the wish of the House? Because
there is not much time left....

Dr. L. M. Singhvi (Jodhpur): The
time was allotted for this discussion
as a regular discussion; this is not
out-of-turn. So regular time of the
House must be given to it.

Mr, Chairman: I am just putting it
before the House whether they are
prepared to sit till six O’ Clock, in
which case the discussion could be
finished.

Some hon. Members: Tomorrow,

Shri §. K. Patil: The time of
three hours is also an extended
time. It was only two hours origi-
nally.

Mr, Chairman: Even with the ex-
tended time, there are still one hour
and seven minutes left.

Dr. L. M. Singhvi: It should be
resumed tomorrow.

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): By prolonging the House
for half an hour more, we can finish
the debate. Tomorrow the Minister
can reply.

Mr. Chairman: Shall we sit till
5.30 P.M.? There is no half-an-hour
discussion today. Tomorrow  the
Minister will reply.

Shri 8. K. Patil: I am told that,
according to the order paper, there
are other things and this will not
come up tomorrow. It may be car-
ried on to Monday. Tomorrow, I
think, Mr. Shastri's motion is there.

Mr. Chairman: We shall sit upto
5.30 P.M.

Mr. K. N. Tiwarl

Dr. L. M. Singhvi: That does not
solve the problem, unless the Minis-
ter replies today.

oY ®o ATe famrdr (=war)

g aTgE, wA AfrEm aTg S
2u %z ¢ f5 i fege gafog @d-
o & fraead, O A & ey
A | i ST awsraw g, fF
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FE 9 WYY wEF F fqg #T
FOTFL T T A T FC AFC AT,
ey ¥ TaIEe A AT L AT ar
oA f§ aw 7 gfag AR
glg & FIF AL AF | 48 1S @
aE &, 7 We fafres W g T
a0 9 wrEAT §, 7 19T ©E Fgar
2, 7 frgeama & ar et WY 3w & &y
argy § fr Y903 o1 a1 1% W QST
g1 TF FEaa § e dwide o
TR | 0T ATgEw # JUd F, G-
FE g g AR ¥ 9y §
gASe g1 Wmar g, arEfEe § 9o
2 TF1Se YT e, &« wg G
g & 1 gl ag 7 3 i
& fafer o @9 T =e 71 =9
F AR AWM NERATIAIH
% QFIEe  F¢ 3 §, Heg ag wr
& AT | wet 433.7 fafao
& fiee, 399 a2 3w A, 199 Tt 8,
39 § TRAIET FT 1 JIET W FIT
fforar. g@ Wi @Tgw A aga B8R
W § ar -gwAar 93w fF gEn
Iz TafIsz ATz WEW AR
AfFT e guaww @ fEarEw
grar § AT 9w e Agr T
9 | qUAT WA T g fw afs-
wWiT ¥ @erd gf W 9w ¥ faar
ATl ®iF TIT ¥ 9w W, SrEAr &
g wgr gf, w9 I ¥ 9wy W,
o fawrsig faw T 99 @@a
1§ qR¥e g gwr 1 gl
wTe X &Y, WY, @ oFiEz g 9,
g Tg WA B G &, a1 Fifawer
HIAL § g A W qvAdIF TE O
AFT v AR AT AT IW AT AT
qgar aifzg | oot s W QEEl-
§z g0 41 WY 7w A aifed AT W
txdz  T@r a1 fr s feadtr w60
FTHIET & AT IF F FC fovaam
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g fem,  feaar ey g g
I g A A OEAEE AR, we
fafreer ow gwwr fag s =@ w9
AT § T I I T § | T
qz =TS wyrerto & & wran fw fafaedy
FAAT § HIT 98 99 FT q6% F@T §
qg AT FA A FH AG g ATfE )
&t aml F 97 AW A GE A
T wr wfey g ¥ 2w ¢ f
QTS 7| Y AT § &1 T &7 aTU =R
i gramar g 1 fow g o
gd gt &, & € Sw & g
g 1 S dEe gifEgrie f A &1
Y fafaex ST gt & w0
TE STF A g g

|AHFT T AT F FeA F 9 AT
/1 37 F1 foraq) a8 qEae) awd §
Fg Ffau gmae 39 % Ay w19 &
IAET €ATS &1 A0 qEl wTHIC ¥
ST ATEAT § | GEreEE ¥ oA
FA  FO FATT | ATAEFT A AT
Sear ®Zw & @iedr g &1 S
g ¥ Wi d2q8 a@ wEc
9 FIr § WX @i 1 &= @
5w #w w1 @1 Wit §
IAET qTE T &7 WG, IART qwT
g1 &Y 91g, HiT 99 F geearg 6}
gufadia &1 %9 & 39 &1 agrar 1w ar
SOET EEET ¥ 98 TIW F4GF 6K
st fes=edt & 7 S8 | g@few
¥ faaga £ fe S wfend sdm s
g od wnfadm A SA FY 91 gEd
gfqard § 39 i a<w s fear 9@

TEd 919, TS F OF S0
AfaFe & 1wt foraTrE off 7 3%
e TRt & F are #§ Far1 § A g
ST F7ea TE aLE fae reEar g
FqT AT A9 # A, Wi g
grgg ¥ wiamat § | faod gafad
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. [sfr Fo ATe fard]

|t #1 et =rfad @i s wind
gmoTsag HEafmegmaa
g T aFAs gt g v ouiEda
At wi € Sfe e o fefafom =
AT §, WAL A FIH F FT F9 8,
Iq & fag ag @ A1 A w0
ow fow fom adf  #=9, @y &1 o)
HA FA & | TH AW & = A A
aal § A drd e @ m
fau ag a@r o= aumy & 5 s H
a8 1 98 BF9 @ @ 1 gF A
2|T & TH ama &1 i Smifea & e
gfom frmar § 99 & T ¥ s TR
# o ¥ o @9n Y Sman R, & AS
eiifrafe femdde 1 fem 3
=g arfs wR et & &g % =
g

T FTO0T TS Sa Fa &1
2| IEh AL aga A< gare It
i gw fawmr ¥ WE weww A
TE &9 AT & | FIRAa #7 fefmmce
2 Afer o fde & e sl
foraar o=l &, I9% g == fear
st =1fau |

IR ara dKeT ¥ §1 daew
FEIA A aga ¥, MO Fr g H G
a1 g F1 qog ¥ g, A dIew iy
aF w107 & ForasY qorg & =9 -
o g7 § AT A gIRT AEE &
e qE F39 8 | gafaw ¥ faEey

g fr faadr ofet & food o= &

IIET W1 T GC% BT 9T SiEe
=T 3@ %1 WY ag fawmr S &9
F &TE G ¥ G-I FT § IEHT AT
qq das g1 srAr =ifge

LF T AT § 1 AT AT Y
A A g WA ARA A N owg §
I w9 7 qgd § fF W g M
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€ g1 A1q £ W W=7 3% &1 5

aug ¥ 9% atg g ¢ fF waEE @

T agm el § e s=m fr 5w

F TFH IEE (AT FT T anAn

arfzg

ol ST I ST A F27 25 qde
WA F A7 FHATE § AR AT gAH &
sl ag faet wifgn wifs gwr
it g wrar €, § sa% arg &

ofeq | FE-wE TS A Wi
g & a1 gE W ¥ §17 § I
Fa & fog, sy & g e fai
AR ag T s IERI A A )

T aral &7 ats eur fear sngar
ar ¥u ww § s W9 owiidew ¥
FHY gRIT WL ToH F1% gwg 76 & F
Taa aus W A 2K =@ w
R w9 F 41 g Far 5 g Al #r
21 wfex ag I w1 T AT w
TEHI QTS Qg F ISMET a TF Jyer
faremr {5 g =T fope 3T e 2T
gafay e gw IaF gt 3T &1

Shri Sonavane (Pandharpur): 1
propose that the discussion on this
motion may be extended upto 6 P.M.
and that we conclude it today.

Some hon. Members: We support
it.
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Dr. L. M. Singhvi: I suggest that
the entire time available may be
utilised today and that I may be

permitied to exercise my right of
reply tomorrow for 10 minutes or so.
This may be inscribed on tomorrow's
agenda, At that time, the Minister
would not have to reply. Therefore,
there should be no difficulty. I have
already sent some of my notes away.

Mr. Chairman: Tomorrow there is
some other motion. So this wil] not
come before the House tomorrow. Let
us conclude it by 6 p.M. today.

Dr. L. M. Singhvi: Only 10 minutes.
1 do not have some of my notes with
me just now. There must be some
accommodation made for me. I do
not want to speak offhand,

Shri Sonavane: Such a diligent
Member like Dr. Sighvi should be
able tp reply to it today itself.

Shri 8. K. Patil: That should come

within the three hour period, not
outside it.

Dr. L. M. Singhvi: It will be
finished. Only I am exercising my
right of reply.

Mr. Chairman: Shri D. C. Sharma.
Shri D. C. Sharma (Gurdaspur):
Mr. Chairn..:, ail accidents are un-
fortunate and distressing; the inore
they are publicised in the press or
mentjoned on the floor of the Lok
Sabha or of the State Assemblies, the
more distressing they become, In
fact, they become distressing in a
sense which does not correspond to
reality. But nobody can deny that
accidents are very very unfortunate
occurrences in any human endeavour.

About 12 days ago, I motored from
Delhi to Chandigarh and on the way
I found four disastroug accidents. I
saw that two trucks had collided with
each other, I saw that one truck had
collided with a motor ear and so on.
If they had been published in the
press, T can assure you that T would
have been afraid of travelling by car
to Chandigarh. Luckily, they were
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not publicised; they -were not ad-

vertised. Therefore, I think they do

not get on my nerves.

Shri Tyagi (Dehradun): Now that
he has seen them, he will npt travel
by road.

Shri D, C. Sharma: There are only
two kinds of accidents, One is acci-
dent which occurs as a result of
sabotage. I have some first-hand
knowledge of that. In my own consti-
tuency, there is a small station called
Jhakoladi. There a bomb used to
explode once or twice a year. WUlti-
mately Government had to get hold
of an anti-bomb squad to go into this
kind of explosions.

1 want to ask one question. My
friends have said that the Railway
Ministry is taking these accidents
complacently, I do not know what they
mean by the word ‘“‘complacency”, If
I say to you that during the last 18
years there has been a decreasing
number of accidents per mile in this
country, am I trying to be com-
placent? No, | am giving a fact
which will hearten the public and
the railway authorities, which will
put heart into those persons who run
these engines or who are in charge
of the railway track or who are doing
something else.

Shri Tyagi: Also the Minister.

Shri D. C. Sharma: If 1 say that
whepn we compare the mileage of
our railway track with that of the
railway track of other countries we
find that the accidents which take
place in this country are something
to be grateful to God for, because
they are insignificant when compared
with the figures in other countries.
Does it mean that I am making out
a case for having more accidents as
compared with other countries? Cer-
tainly not. I only pay a compliment
direct or indirect to the working of
the Indiap Railways and T -ay that
so far as the operation of these rail-
ways is concerned; they are showing
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a tendency to grow more and .nore
safety-minded, to grow less and less
accident-prone, to grow more and
more public gpirited in the sense that
they value human [ife.

A friend of mine said here: does
it mean that if you buy railway
ticket, you buy a ticket to hell? I
say democracy stands for human
dignity, democracy meang sanctity
of life, democracy means that every
human life must be preserved, In the
USA the greatest hospital is that
which is meant for the curing of the
incurable. Why do they do that?
Why are they spending so much
money gn that hospital? Because they
believe that not a single human life,
even though it is suffering from an
incurable disease, should be lost.
Therefore 1 say that if a man says
to me that the buying of a ticket
means a journey to hell, I say to my-
self that this gentleman is expressing
cynicism of the worst kind, this gen-
tleman is saying something which is
not in conformity with that sanctity
of human life which I have been
taught to respect, and therefore I be-
lieve that such things should not be
said on the floor of the House.

As I said to you, there are accidents
as g result of sabotage. Who does that
sabotage? I think some sabotage is
done by external powers. In my
constituency, the sabotage was done
by Pakistani agents In other places
sabotage may be done by those persons
who are in league with some external
powers. I would ask the Railway
Minister to see to it that the element
of sabotage is ruled out altogether in
this country. Most of the accidents
that have taken place in this country,
and the worst accidents that have
taken place in this country have been
the result of sabotage, and I want to
warn the Railway Minister that he
should see to it that no kind of sabo-
tage takes place in this country.

Secondly, I would say that every
railwaymen should have pride in his
work.. 1 am one of those unfortunte
persons who is fond of reading novels.
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Sometimes I while away my time by
reading books of fiction. I read a
book, Bhawani Junction. do not
know how many of my friends have
read this book. I would ask these
railway labour leaders to read that
book. How many of them have gone
through that book? There is a film
also about that. That book shows
that the engine driver at one time
was proud of the railway engine he
was askeq to drive: he used to look
after it as I would Mok after
any one who is near and dear
to me . ., (Interruptions.) The diffi-
culty is with the labour leaders.
not labour leaders like Mr. A. P.
Sharma but the so called labour lea-
ders who have destroyed the pride of
the railwaymen.

Shri Warior (Trichur): It casts slur
on our national movement; he wants
us to read that book.

Shri D. C. Sharma: 1 was referring
only to one aspect of it. 1 was saying
that the railwaymen whether they be-
long to the Congress Party, Commu-.
nist Party, right or left, PSP or any
other party, our workman should
have pride in his work. Unless it is
there, any number of benefits would
not help them. Therefore, I would
request him to look into this.

Mr. Chirman: The hon. Member's
time is up.

Shri D. C. Sharma: My second
point is this. There are many mis-
takes. But I can say without the fear
of contradiction that so far as effi-
ciency goes, so far as good work goes,
so far as the care for the passenger
goes, so far as pub'ic relations go, the
graph of the railways had been show-
ing an upward tendency during all
these years and if these unfortunate
things have happened we are sorry for
them. But two things should be done.
One is what Mr. Shiv Narain Sharma
referred to and it is this. There-
should be discipline maintained, not
only by minister or station master or
the Railway Board but by those per-
sons who work....
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Mr. Chairman: The hon. Member
should conclude now.

Shri D, C. Sharma: Discipline is the
key note. Wherever discipline is dis-
rupted, there can occur all kinds of
accidents.

Shri Nambiar: You can make this
same speech after twenty years,

Shri D. C. Sharma: Mr. Nambiar
also should learn discipline. Anyhow,
the second thing is that the railway
authorities should pay a little more
attention to the railway track to the
signals system and also to those un-
manned crossings. All these reguire
money and T request the hon. Minister
that he should find money for these
things. The spirit of efficiency which
we are having in the railways and
which has given our nation some
dividend should be found in every
national undertaking that we have in
this country. 1 also want that there
should be no accidents on account of
sabotage and that there should be no
accident of any kind and that the
railways should have a cleaner record
then they have at present.

Shri Warior: Mr. Chairman, Sir,
much ground has already been cover-
ed and we are thankful to Dr. Singhvi
for initiating this debate and giving
us an opportunity to speak on a very
vital subject which has agitated the
minds of our people. I am relying
upon the statement of the Minister for
certain observations. In his statement
on 25th July, 1966, there are a few
accidents mentioned and a report of
these accidents is given in g summary
way. T have read through all of them.

The first accident is, according to
the provisional finding, due to tamper-
ing with the track by some unknown
person or persons. The second acci-
dent was enquired into by a com-
mittee of railway’ officers which came
to the conclusion that the explosion
wag due to ignition of a quantity of
gunpowder kept in the steel trunk in
the carriage by some unknown per-
son. This is in respect of the Kanpur-
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Barauni Express. About the third
one, the Commissioner of Railway
Safety enquired into this accident, and
according to his provisional finding,
the collision was due to failure of
railway staff. About the fourth acc'-
dent also, he has concluded provi-
sionally that the accident was due to
failure of railway staff. The reason
for the fifth also, I think, is a repeti-
tion of the previous one; failure of
railway staff. The Railway Accidents
Committee pointed out that most of
the accidents that took place on the
Indian railways were on account of
the failure of railway staff. So, 0o
harping on sabotage or political ques-
tions will solve the matter. That is
the first conclusion.

Neither the Kunzru Commiitee por
the report which is now giver in the
form of the statement to this Parlia-
ment shows that there are ever so
many sabotage cases. There ai¢
cases which can be enquired into. I
am told that some of the accidernts
were very serious, like the there ex-
plosions which we had in the Brahma-
putra valley. There were some wvoli-
tical reasons and background for
them. But actually, what the Kunzru
Committee report and what the ral-
way administration admit are one and
the same thing. that it -~ humran faii-
ure. That is correct. But w'ich hu-
man has failed? That is the primery
and essential question to be tackl-d
and how is to be tackled? After ali,
the railways are run by human be-
ings, and the failure cannol be by
anybody else unless we can p.ove ihat
it is some mechanical ‘& iure Which
failure can also be shiftel ‘u some-
body else and indicated s a human
failure.

T shall give a small instznce. There
was a bogie somewhere in the Pa‘na
line which caught fire. It was said
that it was a human fai'vre Sofre-
body put in some incendiary sub-
stance. But I ask this crucial techni-
cal question: whether it *: not cnough
that a small spark coming eut of the
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[Shri Warior]
friction in the axle wheel can ignite
a sma’l portion of the oil-soaked
gunny there, and the whols hiag ¢ n

be inflamed. : .

Shri Nambiar: Short-circuit cof
wires.

Shri Warior: That can be there.

But that is what has lhappened A
mill was gutted in Techus, it my
own eonstituency, owing o the zame
reason. The friction in the spincle
emanated a gpark; it set fire to the
waste cotton and the wioie miil was
gutted. It is a human fa:ure becsuse
the workers are not given sufficient
time to clean the thing Here also,
the maintenance is so poar. That is
why these small things can actually
cause much damage ani harrn.

What about the iracks? Sbri
Nambiar mentioned thz2n. Have we
come to the stage where we can be
sure »f the sleepers, I do not know. We
are taken by the Soutnern Expros: at
60 miles per hour. Dr. Ram Subhag
Singh said so. I had the experience
of going in that train. Of course life
is in the hands; not in the heart, be-
cause we do not know whether on
120" rail this speed can be allowed or
not.

‘What is the position of sleepers?
A small differerce in the gauge is
enough to derail a train. Actually a
train went out of the track once but
somehow or other it came back 1 do
not know why and how. The whole
question can be brought to the deno-
mination of human failure. But the
entire responsibility cannot be ghifted
like that to those who are actually
running our rai'ways day in and day
out. To sav the least, That is a cruel
joke on them. )

Whether you believe it or not, we
are all nationalists to the core. T am
sorry to sav that many workers feel
1hat the British company administra-
tion was much more advantageous for
the safe running of the railways.
People’s reaction often comes out like
that and it must be noted by the ad-
ministration. I say this in all earnest-
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ness, not to spite
political propaganda. If this reaction
gaing ground in the country, that
would be the worst day for all of
us.

anybody or for

After all is said and done, if the em-
ployees are not looked after with
more sympathy and consideration
if they are not given more material

" benefits and incentives, we might have

all the modern apparatus for safety,
but it would not work well. The wor-
kers are completely dissatisfied. If
the Minister is not looking after these
things, he should bear the entire
blame and nobody elsé. Formerly
there was a modicm of show of de-
mocracy whore th- Minister when
an accident occurs. can resign saying
“l am bowing down to democracy”.
But nowdays we are more thick-skin=-
ned: and we stick to the duty and see
whether it can be done or not. It is
good ir, a wav. But if these things
are not looked into, things would not
improve wvery much,

I fully support the demand made
by Mr. Nambiar, Mr. Alvares and
Mr. Sharma, who are in the know of
things, thougsh I may not be. Why
not Government come forward boldly
and have an impartial inquiry under
the Commission of Inquiries Act when
major accidents happen. Why should
they entrust it to their own people?

Secondly, the track condition must
be looked into. Here is this volu-
minous report of the Railway Acci-
ents Committee. How much money
and energy have we spent on it! If
it is only to be shelved, what is the
use? It must be looked into.

1 again come to the workers. The
drivers, conductors and guards have
to take their food alone with them,
because thev do not get food any-
where on the wav. Where 1s the
ration for them? They do not get their
rations proverly. It is not only a
question of working long hours, but
they do not get even the primary ne-
cessity, viz, food. When everything
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is put on a war-footing, why not do
something for the workers also? In
1942-43 when everything was put on
a war-footing, the railwaymen had
cheap grain shops. In all other sec-
tions, on all other aspects, we think
of war footing. When the question
of workers getting some advantage
comes, we do not think of it on a
war footing. Why should not cheap
grain shops be opened for them as
long as there is the food muddle in
the country, as long as the workers
do not get their essentials at prices
they can pay? That must be attend-
ed to. Why should not the ratlway
workers have 3 Wage Board to satisfy
their demands. When every other
section including the agricultural
labourers have a minimum wage
board, why should not the railway
workers have one? Why should they
alone be deprived of it? Why not
give a Wage Board to them? They
are giving Rs. 36 crores to Rs, 50
crores surplus to the country.

Sir, we welcome this electrification
and other things. 1 would suggest
that a beginning must be made to re-
new the tracks so that more safety
will be there. We must begin that
some day or the other. Unless the
Railway Administration, the Railway
Ministry, finds some way out for that,
I do not think, simply to boost up
prestige, prestige trains and prestige
speed must be adhered to. I hope
the Ministry will look into these mat-
ters.

Shri S, K. Patil: Sir, 1 would not
take much time of the House. I will
leave enough time to my hon. friend,
Dr. Singhvi, who wants to make some
observations after me.

I would begin with the speakers
who have spoken today. We are con-
sidering the statement that 1 have
made. Tt does not refer to all ac-
cidents, ancient and feature. It only
refers to those accidents which oc-
curred between two sessions. 1 say
this because Shri Nambiar has referred
to an accident which hag nothing to
1502 (Ai) LSD—10.
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do with the statement that I made. On
that there was discussion time and
again. There may be some rele-
vancy, but so far as this particular
debate is concerned it has nothing to
do with it and T am not taking the
time of the House on that because
whatever happened there, at Dhanu=-
shukodi and Pamban, has gone under
s0 many discussions in this House.

Shri A, P. Sharma’ talked about the
Railway Commission. Apart from
other observations that I made—I
do not want to refer to every one of
them—I have never promised that T
will have a special Commission set
up, but I said that some kind of a
thing which is not a full-fledged com-
mission but something near to it will
be there so that it can have the ad-
vantage of both the public service
commissions. I have done thatIf
there is anything lacking in that, I
shall look into it. It was not as %o
which officers should be appointed -
there. It is for the convenience of the
candidates. They have not to go to
Calcutta or anywhere. If he would
be satisfied if some higher officer is
appointed there, surely that is not the
question that goes in the efficiency of
that and, therefore, on that he should
have no grudge.

Many hon. Members have made this
suggestion. But when the question of
sabotage is mentioned, 1T do not know
why the Communist Party at once
jumps to it. I do not think T have
ever said and associated that party
with it. I may have my differences
of opinion with the Communist Party,
but I am fair to the point that T would
never say a thing unless I am con-
vinced about it. I do not see any
reason, therefore, why they should
take all the privilege and monopoly
even of a thought of sabotage and
really have a blow out of trumpt to
the world that the cap is so eminent-
ly fitting their heads. T never said
that (Interruptions). I would advise
them in their own interest, for God's
sake do not try to wear the caps
which do not fit you. I never said
of any sabotage. There are cases of
sabotage . . .
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" Shri Vasudevan Nair: You only
insinuate by the way you speak.

Shri S, K. Patil: T do not insinuate
also, 1 have never done that (Inter-
ruption). That is a lie. If anybody
says that I have insinuated, if he is
capable of doing that let him have
that, But I have never said that.

Of the five accidents, I think one is
an established sabotage. It is not a
question of fish-plates having been
removed. The men have been arrest-
ed, the railway property looted has
been found and it is a sub judice case
to which I do not want 4o refer. It
is in the court of law, and these
gentlemen come and say that as if
some relatives of theirs have done
something. I never meant it; I never
said it. On the contrary, I have been
telling some of the labour people—
Alvares group—not to say that. That
lady, Maniben Kara has openly sug-
gested that all these accidents—she is
not sure of it—may be due to sabotage.
But I am not taking that view, unless
a sabotage has been established as in
one case it is bound to be established
because every evidence that we find
leads us to that particular conclusion;
otherwise not.

" Then there is this cracker business
where some people died. It was an
unfortunate thing but does anybody
expect that we examine everybody's
trunk? Last year we carried about
2,000 million passengers, four times
the total population of this country
because many of them travel hundreds
of times and therefore it may ¢ome to
2,000 million passengers. Now, should
we go on examining everybody’s
‘luggage to find out that there may be
some kind of explosive material in
that? It can never be done. We may
take enough precautions and we have
been taking them. We have been tak.
ing extra precautions in the Assam
area near Nagaland and that side.
That is a different story. There we
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spend money. We do not get anything
out of it. For the sake of security it
has got to be done. But surely my
friends would not advise me that
everything should be taken as a case
of security. Then, instead of giving
Rs. 130 crores to the exchequer, I have
to ask for Rs. 130 crores besides caus-
ing inconvenience to people.
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I am not suggesting any sabotage at
all and my hon. friends should rest
content that it is not a question of
any party or anybody being blamed.
There are many people and sometimes
out of disappointment or infuriation
and so on things may be done. There
is no political ideology about sabotage
and if sabotage is one of the weapons
of anybody's armoury, surely, they
have got to examine themselves. My
conscience is quite clean on that
subject.

Then it was said that sufficient
safety measures are not taken. I can
quite grant that. Whatever measures
we might take, ultimately nobody
could say that it is 100 per cent tight,
a kind of waterproof business, that
nothing has escaped. To that extent
I can understand. There ought to be
our anxiety continuously. It is not
that for some time it has got to be

done. 1 shall come to that later.
I have reserved to the last
Dr. Singhvi's questions. Some of the

very important suggestions that he has
made as to what we are doing, I shall
in a nutshell put them before you and
when this subject is again under dis-
cussion, something about the railways,
I shall go deep into it

So far as the staff is concerned,
something has got to be done about
them. They should not work at a
stretch for more than 12 hours. They
are making that reasonable suggestion.

I would immediately accept such

things. I would discuss them with the
Railway Boarq and the technical
people. I can quite understand that.
A man may be mad. Sometimes he
sees two instead of one because he
has worked hard. That has come in
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aviation also. Sometimes there is a
black-out but in aeroplanes there is
sometimes even a white-ouf. The man
gets mad about it and does not know
what he is doing. Such things may
happen and one can understand that.
To the extent that it is possible that
precautions should be taken precau-
tions have to be taken. This has
taught us a lesson.

But immediately to get up and say
that because accidents happen the
Railway Minister should resign or
that in aviation accidents happen
therefore that minister must resign or
that devaluation comes and therefore
the Finance Minister must resign or
that the Opposition motion fails and
therefore they must resign—I cannot
understand this type of a mentality
because this is carrying things too far.
I can understand if a policy fails.

Shri Vasudevan Nair: Lal Bahadur
Shastri resigned.

Shri 8. K. Patil: It was a wrong
thing to have done . . . (Interruption)
but Lal Bahaduriji had done a thousand
good things none of which you have
taken; only his resignation is impor-
tant to you, nothing else as hell or
death is important to you not life or
the sustenan‘e of it. Let us not in-
troduce polit'cs into this business. Let
us talk something which is eminently
reasonable and which has got fo be
done. If Shri Nambiar, Shri Warior
or anybody says that these workers
are to be locked after, I'agree. That
is a reasonable suggestion just as what
Shri Warior suggested just now. It
has been supgested time and again
that if we give grains and other things
to our workers rather than they buy
them at excessive rates, it will be the
best thing. 1 agree with that hundred
per cent.

Very often T have told this House
that even if we Railways, lose a few
crores of rupees in order to subsidise
that, I am ready, as the Minister, to do
that. But I must get the grains. I
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promise I will do that, but let the

‘kharif crop come, let the situation im-

prove, let the Food Minister find out

‘something for me to spare. If I open

a shop and put up a board that no
grain is available, what is the good of
that? 1 would not give any other
material.

Shri Warior: Two crops are gver
since you said that.

Shri 8. K. Patil: Therefore, it can-
not be done just now, unless the situ-
ation improves. There is a system of
rationing; in that you cannot have
different things inside. Therefore, let
the situation improve and then we can
open the shops.

I then come to these two or three
accdents where we say that there was
a human fajlure. It was a human
failure not because somebody has said
it. The Railway Safety Commission is
not part of the Railways. Retired
railway man might be fhere. He is
there because it is a technica] job and
he knows exactly how to do it. It is
not in Railways, it is in another Min-
istry; it used to be in Communications,
but now it has been joined to Trans<
port, Tourism and Aviation. The offi-
cer there has nothing to do with the
Railways; he does not return to ‘the
Railways after that. He is a techni-
cian; he knows how to do it; he has
spent the whole of his life time in the
Railways and that is why he is there.
If he has to be changed or if any con-
structive suggestions are made for
that, I can understand. But a judicial
inquiry is demanded for anything that
happens. I am not opposed to any
judicial inquiry, but . ..

Shri Nambiar: I request that in res-
peet f major accidents whese danger
to life is involved, there shuuld be a
judicial inguiry.

Shri 8. K. Patil: I can tell him
that where T have got a doubt that
innocent person or persons are likely
to be taken in, then surely that is a
matter where judicia] imquiry should
be necessary—if I am convinced about
it.
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[Shri S. K. Patil]

I can tell yau that this dicussion
would not have come hLere but for
those two or three major accidents
which took place wher= 63, 15 and 23
people died. The Bangalore Express
accident will be proveg tc be a sa-
botage accident. Therefore, only ‘wo
major accidents remain, namely those
which happened at Matunga and near
Ajmer.

In one of those accidents, it 1is

proved that it is not because of failure
of the machine. The failure of the
machine was there; it was indicaied—
the automatic system; the man goes
and mucks with it; he handled it
manually those things, set it right and
gave the signal; when the {rain start-
ed, I do not know what happened to
him; then he thought thai he had nor
done enough. That is his cwn ron

fession, It is not somethirgz that human
failure has been charged on him; ul-
timately it may be proveq otherwise,
1 do not know; even now 1 would
consider that matter because the ina’
report has yet to come. Hc goes 2and
mucks with it. When he finds that the
train is coming, in order to save him-
self, he goes away; when his life is
in danger and at that moment, he does
that, 1 think you must excuse him

He did something in order to protec!
himself, but in exchange what we gci
was the death of about 88 penple. If
vou say that it is a fai'ur>, that ~oull
be a failure. Nobody is accusing him
because he is a railway man. Anybody
in his place would have committed the
mistake; I would have made that .nis-
take in such conditions. Nobody is
saying that he had any mntive; there
is a competent court which wi:l
look after that, which will decide
whether that part of the failure was
a human failure or whatever elss you
may cal’ it. Nobody calls it a sab.>ia
because it has been established on his
own admission.

Motion Re.

What happened pcar A.mer wan re-
ally a ridiculous acciden*. Zhe Statiox
has on’'y four lines—two on thc sides
and two inside. The Assistant Station
Master sees the train standing on th-
platform within perhaps a few feet
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he gives the signal for the train *o
come. I dpo not know wnat to call it-
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' These accidents do harpen; they
happen everywhere in tie world. 7
remember, 42 years ago when I used
to bz a student in England, not a week
passed without there being at leas
one accident in the French Rai'ways.
All the papers used to come out
withh big banner lines saying that
France should scrap its railway sys-
tem because there was an accident
everywhere. Compare that position
with what is gbtaining now  after
forty-two years. If you go snd see
the French railways today you will
fing that although they may not be
the first, second or third among the
world’'s railway systems, yet they
will be within the first three or four
most efficient railway systems in the
world. So, that happens everywhere,
and jt has happened. It has happen-
ed in England atg it has happened in
Japan also. I do not say this as an
excuse that because it happens else-
where, therefore, it should happen
here also.

Here, the point is that these zcci-
dents have happened in a chain, a
chain of misfortune, I may call it,
in a space of nearly fifteen days to
three weeks. That js why they have
assumed all thig jmportance. If they
had happened after some time, gs
they happen every time, thep prac-
tically nobody would have taken
notice of it.

My hon. friend Dr. L. M. Singhvi
hag made some very uselul sugges-
tions. I shall not be going justice to
him by giving replies to him now
withip this short space of time, but
I would mention that all his sugges-
tions are worth considering.

He said that the incidence of acci-
dents was higher on the metre gauge,
indicating thereby that the metre
gauge railway system was neglected.
That is not so. If he looks into the
figures, he wil] find that there also the
percentage of accidents has gone
down. But there is one thing which
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is certain. I do not say that it should
not be locked after well, bug the
trouble about the metre gauge is this.
We have nearly an equal extent of
the broad gauge and the metre gauge
systems. Broad gauge is somewhere
sbout 27,000 km. while the metre
gauge is somewhere about 24,000 k.m.
Byt so far as the profits and the
earning are concerned,—I am saying
this not because I want that the metre
gauge shoulg be neglected—nearly
80 per cent is from the broad gauge
and hardly 20 per cent is from the
metre gauge. But that is no reason
why it shoulg be neglected.

Shri Vasudevan Nair: Thereiore,
iet us scrap it.

Shri 8, K. Patil: Of course, there
ay be reasons for complaint. But
what I am saying is that that is uo
veason why it should be neglected.
The fact that I have quoted these
figures should not be taken to mean
that more attention should not be
paid to it. Surely, more attention
could be paig to it.

My hon. friend sugg:sted ‘why not
nave a separate zone for the metre
gauge?'. 1 woulg submit that.a sepa-
rate zone is now necessary for it
What is necessary for it is more safe-
ty, and if anything is lacking in that
respect it has got to be improved.

If these accidents have done any-
thing, than I may tel] you that they
nave made all our staff, including the
Minister to sit up angd to find out or
devise means as to what can be done
to prevent such accidents in the
future. Other countries have don2
certain things. But those things are
not easily available i this country.
Hon. Members are talking of track
circujting but  track circuiting
on such a vast trackis mnot
a simple matter. Then, there was
reference to signalling, modernizing
of the system, microwave system and
so on. They have resorted to these
things in other countries, and although
they will-nioy completely eliminate
the jncidence of accidents, yet to p
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iarge degree they will help in dimi-
nishing the incidence of accidents
and there is no doubt about jit. We
are beginning to do those things here
&'so, in fact, much faster ¢han jn anv
other railway system in the world
But, surely even with those things,
these gne or two accidentg that 1 have
referred to would not have been pre-
vented, If the man sees the train ana
vet gives the signal what machine can
prevent that accident? When the man
sees the train next to him and yet he
aives grders for the other train to
come on the same line, then what
machine can prevent it? Fortunate-
iy, the driver saw that the train was
there and, therefore, the impact of
that acident was minimised; other-
wise, instead of fifteen persons, possi-
bly more persons might have died in
that accident.

Then, my hon. frieng Dr. L. M
Singhvi mentioneq that even accord-
ing to the publisheq figures of the
Railway Administration the figures
were 3.4 persons and 75 persons and
so0 on. That is correct, but if he
would go through the statistics—
I am not going into the details pnow,
but I shall give these things to him
afterwards—he will find that al!
over the worlg it happens, but it 1s
getting les and less here as in the
world also it is getting less and less.
Here alsc, we shall do our best to
see thray it should be less.

So far as the maintenance of the

track is concerned, that has been
mentioned by everybody. That is 2
correct thing to be done. But if T

may say so, personally, sometimes I

get doubtful whether that is done
properly or not. Some of our tracks
are very old. They are periodicallv
changeq and so on, but there is some-
thing that has got to be done with a
little more care. Simply because the
thing has not resulted in accidents
and it looks well one should not con-
c’ude that it is all right; just as in
aviation also, after an engine has
run for so many. hours, it js con-
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demned, likewise here also something
like that should be gone; although it
may be good enough for one year or
two years to come, yet it shoulq be
condemned because otherwise, the
safety of the passengers and the people
would be in ganger. To that extent,
I feel that the energies gnd the at-
tention of the Railway Board and ouv
techmicians will have to be girected on
this matter.

Then, it was stated that the pas-
senger train collisions were on the
increase. But here there jis some-
thing which has got to be remem-
bered. It is not always the case of a
train colliding with + another train;
that is a big accident; but sometimes,
quite a few ol these accidents have
only statistical relevance in imping-
ing upon the safety aspect. For
instance, take the case of a collision
of a light push trolley with a -as-
senger train. It is not z big acci-
dent in that sense, although that is
also called an accident in our railway
system. Surely like that there are
hundreds ang thousands of such acci-
dents; they are also calleq accidents;
they are not as bad as the big ones,
but even they should not take place,
but they do happen.

Then, it was, stated that the quality
of implementation of Kunzru Com-
mittee's recommendations was per-
functory ang ineffective. The Kunzru
Committee's suggestions or recom-
mendations were not really new. That
a map of the eminence of Dr. Kunzru
did it, of course, gave them an ad-
ditional importance. I think action
has been taken on most of those re-
commendations. There may be one or
two cases where we have not done so,
but we have not done sp for a good
cause.

For instance, there was the sug-
gestion that the sons of the railway-
men shoulg get preference in railway
jobs ete. If we had done so, then the
Law Ministry tells us that possibly
the matter might be taken to the
Supreme Court ang the verdict may
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not be on our side, because that

would amount to making distinctions
or discriminations.

Shri Nambiar: That can be done
even without the Supreme Court'’s
verdict. 25 per cent can be reserved
for them.

Shri S. K. Patil: We do it; I may
tell my hon. friend Shri Nambiar
that we dp it but we shall never
condemned because otherwise, the
ledge it because we do not want to
give cause to anybody to go to a
court of law and say that we are
making this distinction between citi-
zen and citizen.

Shri Nambiar: Their applications
can be considered if they are qualified
otherwise.

Shri S. K, Patil: This is no remedy.
But I quite understand that. Then, it
was suggested that the charges of
corruption and nepotism leve'led
in the press should be gone into.
That is .a general thing. But I
am merely talking of the accidents
now. It is not that I do not agree
with the conclusions of my hon.
Dr. L. M. Singhvi, but surely that
is a thing which has no direct rele-
vance o these accidents.

Then, there was reference to the
shortage of staff in the ALM.S. grades.
I may tell you one thing that some-
how or other I do not believe in going
on increasing the staff, The whole
misery of thig country is that wyou
require ten men to do a job, which
in a highly progressive and indus-
trial country perhaps one or two Der-
sons would do. That is why you find
everything becoming costly in this
country. 1 am not talking merely of
the railways. Take anything that we
export. Why doeg it cost so much?
‘While our labour is cheap, why does
it cost so much? ‘That costs more
because the number of people that
are required to map the labour |is
sometimes twice or thrice or four
times the pumber in other countries.
If it is suggested that the few men
that we have got should be looked
after well—Ip fact, we have not got
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a few only, because if we take the
whole of it; it would come to about
a million and a quarter—then I could
understand that. But if it is suggest-
ed that if we could add another per-
son where there is one person at pre-
sent things will be better, then that
is a different matter. Whether it is
necessary to do that is a point to be
considered, but that is a different
matter. Otherwise, it is not by mere-
ly adding to the numbers that things
can be improved,

Dr. L. M, Singhvi also referred to
training. The railways have a com-
prehensive set-up for training; there
are 50 railway training centres for
class III staff in addition to a large
number of basic training centres
attached to the workshops; training
arrangements for class IV staff are
set up on divisional basis. Therefore,
to say that there are no training
facilities is not true. So far as tech-
nical training is concerned, and so
far as even psychiatric training ete.
is concerned, we shall see that neces-
sary precautiong are taken so that we
would be as self-sufficient as we
possibly can.

Then, there was some reference to
the Kunzru Committee's recommenda-
tion for reservation of 25 per cent of
the wvacancies, This recommendation
rung counter to the provisions of the
Constitution, and it was only after
giving dezp consideration that this 1e«
commendation was not adopted.

Then, some mention was made of
the difficulties that the running staff
had got. Some of them appear to
be wvery genuine, and, therefore, we
must give our attention to the matter
and relieve as many of their diffi-
culties as we possibly can. Those are
constructive suggestions. I do not say
that because the suggestions have
been made on this occasion they are
not relevant to the main issue, but
I would say that they are relevant
all the time and they should be
considered.
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I have tried to answer most of the
points that Dr. L. M. Singhvi has
made, Then, it was stated that relief
to gangmen had not been given, Then,
there was alsp reference to trans-
fers. I am not talking of the trans-
fer of the office people. That Jdoes
not make much difference. So far
as the gangmen and others are con-
cerncd, it is not so much a question
of transfer due to which this is
happening. But I may tell the House
that these things are under constant
supervision and it is not as if it is
reviewed only for some time.

If we go on analyzing in this pro-
cess, then I may tell you that the
railways have given an excellent ac-
count of themselves but for these
three or four accidents. While I am
saying this, { hope that some oth-r
accidents would not have taken place
somewhere. I am not & sort of Minis-
ter who believes in a sort of iale
and praying to God that no accidents
should happen ete, No doubt, I am
a prayerful man, but that does not
absolve me of my responsibility, So,
I am doing something better than that.
Therefore, it is my constant endea-
vour to see that things are improved,
whether it is a question of resining
or not. Simply by somebody resign-
ing and going out, the railway system
does not get improved. What differ-
ence does it make to my hon. friend
Shri Nambiar if from the railways [
go out, because I shall be going sume-
where’else and earning by bread so
long as I do not disappear from this
world?

Shri Nambiar: Why not have an
inquiry?

Shri 8. K. Patil: Before the inquiry,
the Minister never appears. Perhaps,
my hon, friend does not know also
that the inquiry is carried on first,
then the report comes after five or
six months, because it is an indepen-
dent inquiry and then only the Minis-
ter comes to know of it. On the
earlier occasion, it was done for other
reasons into which we need not go
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[Shri 5. K. Patil]

now., Therefore, to suggest that one
should always do such a thing is not
proper. 1 quite appreciate the refer-
ence to that earlier case, because we
can make a reference to our dear
iriend who is no more with us. But
I am saying this because this argu-
ment should not be brought forward
again and again in context or out of
context simply because that helps one
with an argument; if something 15
good and if a man so feels it, he does
it, and I do not find fault with him.
But I do not feel it. I feel it is my
responsibility to stick on to my job
and do it. If I go after doing it, that
is a different matter. But I will not
funk away simply because some people
want me to do so. That is precisely
‘the reason why I am where I am.

If 1 have not answered any parti-
cular enquiry of any member, it is not
because of 3 desire not to do So but

for want of time. Thank you.
Shri Vasudevan Nair: Shri Sheo
Narain wanted a railway line. What

about that?

Shri S. K. Patil: Shri Sheo Narain
made a very execellent speech today
in a language which he has acquired in
‘the last five or six years; he has done
it with a proficiency on which we
should compliment him. In the process
of acquiring more of it, he will some
day become unbeatable,

Shri Nambiar: 1 have a submission
to make. The charge of sabotage was
levelled against the communists. This
was mentioned by Shri Sheo Narain
when he spoke about railway accidents.
He said that it was the communists
who were responsible for the accidents.
The Railway Minister must clarify. ...

Shri 8. K. Patil: Shri Sheo Narain
is not yet Railway Minister.

Shri Nambiar: Who gave the clue

to him?

~ Dr. L. M. Singhvi: T hope you hava
agreed to my request that I may be
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Mr. Chairman: He may put any
questions he has now. Then after the
reply, I will adjourn the House and he
can exercise the right of reply on the
next convenient day that this matter
is taken up.

Dr. L. M. Singhvi: Most of the points
have been touched upon by Shri Patil.

‘He has acknowledged that he could

not do full justice to the warious syg-
gestions made on the floor of the House.
I would not touch on them, I would
however, like to ask him to say some-
thing about the conditions of werk for
officers,  particularly at the middle
level of responsibility; secondly, what

‘has he to say about the suggestion for

a separate Member for Railway Safety?
Thirdly what about insurance of rail-
way passengers which [ particularly
suggested?

Shri S. K. Patil: So far as insurance
of rail passengers is concerned, it is
not as easy as insurance of air passen-
gers because in the case of the latter
Here we are
transporting something like 2,000 mil-
lion people. This can come about only
slowly. But we are very much think-
ing about it to see if something could
be done. Compared to other modes of
transport, I think railway is the sa’est
mode of transport; by that I mean a
cisk of one in a million. But as I said,
it is under consideration. That is

_number one.

Dr. L. M. Singhvi: Separate Member
for Railway Safety. It was suggested
by the Kunzru Committee also.

Shri S. K. Patil: I can understand
a Director of Railway Safety being
there. There are five members, each
one with a very important responsibi-
lity. They are technicians, there is a
mechnical engineer, civil engineer,
personnel man, transport man and so
on. But whether to have a person for
looking after railway safety elevated
to full-fledged membership is some-
thing which I am prepared to consider
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in the sonse that I do not underesti-
mate the importance of that, but it
has to be considered.

Take vigilence. We have got a vigi-
lence division. But should we have a
full fidged Member merely to took
after vigilence? Would it be proper
for us to have a full-fledged Member
for Vigilence on the Board? The next
is...,

Dr. L. M. Singhvi: Improvement of
the conditions of service and prospects
of promotion of officers at the middle
level,
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Shri 8. K, Patil: I can understand
that. When any constructive suggestion
trom Dr. Singhvi or any other Member
comes, you will never find a more sym.
pathetic man myself.

Mr, Chairman: Dr. Singhvi will
reply on another day when the mo-
tion is taken up.

17.55 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Friday, August
26, 1966/Bhadra 4, 1888 (Saka).
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